FIR No. })9v/2019
PS: Crime Branch
State VsoJarnnil Singh @ Jally
U/s 18725729 NDIP'S Aet
04.09.2020
Present: Sh. K. P Singh, Addl. PP for State (through video
conferencing)
Sh.Vinod Charan, Counsel for accused-applicant (through
video conferencing)
This is an application for extension of interim bail on behalf
of accused Jarnail Singh @ Jally in case FIR No. 309/2019.
[t is submitted that accused-applicant was granted interim bail
on the ground of illness of his mother and wife and vide order dated

22.07.2020, the Hon’ble Court was pleased to extend the interim bail of
the accused till 31.08.2020. That vide order dated 31.08.2020 Hon'ble
Link Court extended the interim bail of the accused-application till
04.09.2020.

It emerges that the Full Bench of Hon'ble the High Court in
W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarified in vespect of further
extension of interim orders in following words:-

“2. Taking note of the extraordinary circumstances prevailing at that
point of time and taking  note of the directions of Hon'ble
Administrative and General Supervision Committee of this Court
issued from time 1o time regarding functioning of Delhi High Court
z.md Courts subordinate to Delhi High Court, the directions contained
in our order dated 25th March, 2020 were further extended vide our
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orders dated 15th May, 20200 1 51h Jure, 2020, and | 31h July 26070
amd the latest extension i cffective il 317 Auguse, 20203 Now toking
mote of the prevalent Covid-19 pandemic sitwation in Delbi. Hos'bie
Administrative and General Supervision Committee of this Court ks
been pleased to order that the regular functioning of this Cowr? az
well Courts subordinate to this Court shall continue o remusin
suspended till 317" August, 2020,

4 In view of the above, we hereby further extend the implemertation
of the directions contained in our orders dated 25th March. 2020,
] 3th May, 2020, 15h June, 2020 and 13th July. 2020, till 31 Octoker
2020 with the same terms and conditions. ™

In view of the directions passed by Hon ble High Court vide order
dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own Motion .
State & Ors, interim bail of the accused-applicant Jarnail Singh @
Jally stands extended till 31.10.2020 on same terms and conditions.

Application stands disposed of.

(Ncml’-‘ Ablda Perveen)
ASJ 4CentraD THC/ Delh
04.09.2020
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FIR No. 88/2019

PS: NDRS
State Vs. Abhishek
U/s 363/365/342/384/323/34 1PC

04.09.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State (through video

conferencing).

Sh. Sunil Kumar, Ld. Counsel for accused-applicant (through
video conferencing)

Hearing conducted through Video Conferencing.

This is an application for grant of regular bail on behalf of
accused Abhishek in case FIR No. 88/2019

Arguments heard in part.

For further consideration, put up on 10.09.2020.
| s
ol
(Neelofer Abide Perveen)
ASJ (Central)THC/Delhi
04.09.2020
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FIR No. 115/2013
pS: Crime Branch .
State Vs. Denis Jauregul

04.09.2020

Present: None for applicant.

Sh. K.P.Singh, Ld. Addl. PP for State (through video

conferencing).
Hearing conducted through Video Conferencing.

This is an application seeking directions for issuance of new
passport moved on behalf of accused Denis in case FIR No. 115/2013.

Attempts were made to join Ld. counsel for applicant for
Webex hearing but phone call was not answered from the other end.

Ld. Addl. PP submits that IO has sought further time for
verification of the status of the Appeal as the Ld. State Counsel entrusted
the matter could not be contacted due to restricted functioning of the h’ble
High Court in force 1 date and that time may be granted till 20.09.2020 to
place on record status of the appeal preferred by the prosecution against
the judgment of acquittal.

Officer has verified that passport of the applicant is available
onrecord and its validity has already expired on 18.05.2015.

For consideration, put up on m.09.2020.

(Neeloft ida Perveen)
ASJ (Central)THC/Delhi
04.09.2020
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FIR No. 20/2020

PS: Nabi Karim

State Vs. Rakesh @ Tinda

U/s 307/324/34 1PC & 25 Arms Act

04.09.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State (through video
conferencing)

Sh. Anil Kumar, Counsel for accused-applicant ( through
video conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of
regular bail on behalf of accused-applicant Rakesh @ Tinda in case FIR
No. 20/2020.

Arguments heard. For orders, put up at 4 pm.

e

(Neelofer’Abida Perveen)
ASJ (Central ) THC/Delhi
04.09.2020

At4 pm
ORDER

This is an application under Section 439 CtPC for grant of
regular bail on behalf of accused-applicant Rakesh @ Tinda in case FIR
No. 2012020,

It is contended by Ld. counsel for the accused-applicant that
the applicant was arrested by the police of P.S. Nabi Karim on 06.03.2020,

i . * . 5 . .
" Connection with the present case and since then the applicant is In.
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judicinl custody. That initially the case was registered by the police only

for the offences punishable U/s 324/34 [PC and the applicant wag formally

qrrested and released on bail by the police as the offence was bailab)e in

pature but later on section 307 IPC was incorporated in the case by the
police and the applicant was arrested in the case. That the applicant ap
-nocent and has been falsely implicated by the complainant in the present
case in collusion with the local police. That nothing has been recovered by
the police from the possession of the applicant or at his instance. That the
applicant has not committed any offence of whatsoever nature nor has any
concern with the present case. That the applicant belongs to a respectable
family and is not a previous convict. That the investigation of the case has
already been completed and the charge sheet of the case has also been filed
by the police. That the injured/complainant was discharged from the
hospital on the same day just after providing first aid. That the co-accused
namely Aman @ Tinda who is allegedly having main role in the
commission of the alleged offence has already been released on bail by the
Hon'ble Court of Sh. Mohd. Farrukh, A.S.J. Delhi vide order dated
16.07.2020.

Ld. Add].PP has submits that it has been verified that the co-
accused has been granted regular bail in this case. Ld. APP submits that the
accused-applicant has played specific role and that he had restrained the
injured while the co-accused inflicted the stab injury. That the accused-
applicant does not have clean antecedents.

Ld. Counsel for the applicant submits that the main ground
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raised is that of parity and that the co-accused already granted bail 18t by
one prior involvement just like the case of the accused-applicant,

Heard. Perused.

The main ground raised for grant of bail is the groutd of
parity as the co-accused who is assigned a graver role in the incident by the
prosecution has already been granted regular bail. The case of the accused-
applicant is on same footing as that of the co-accused already on bail,
Taking into consideration that accused-applicant is not alleged to have
inflicted the stab injury and as the main accused has already been granted,
the present application is allowed and accused-applicant Rakesh @) Tina
is granted regular bail in case FIR No. 20/2020 upon furnishing of
personal bond in the sum of Rs.50,000/- with two sureties in the like
amount to the satisfaction of the Court/Duty MM and subject to the
condition that accused-applicant shall deposit his passport if he holds one
with the IO and that he shall not in any manner threaten/ influence the
witnesses in this case or tamper with the evidence or interfere with the
course of justice in any manner whatsoever, shall scrupulously appear on
each and every date of hearing and shall not in any manner delay or defeat
the process of law, and shall furnish his mobile phone number to the 10
and shall ensure that the mobile phone number remains throughout Of

) . et the
switched on mode with location activated and shared with the 10. That th

accused-applicant shall not leave the territorial limits of NCR Region

e 10 concerned. That accused-applicant shall

without prior intimation to th r
nce 0

i ' i i ide
not enter within the radius of 500 meter in the area in which resi

i
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complainant is located and shall also not come even within 500 mey
Clers

radius of the complainant. That accused-applicant shall mark his
attendance on first day of every month with the SHO PS Nabi Karim

Application stands disposed of.

(Neelo ida Perveen)
ASJ (Central)THC/Delhi
04.09.2020
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FIR No. 209/2017
pS: Ka rol Bagh
g /¢, Madan
lst‘: t;‘s‘:);S.‘)ZB‘)5/3‘)7/482/452/4 19/120B/34 1PC

04.09.2020
Fresh bail application received. Be registered.
Sh. K. P. Singh, Ld. Addl. PP for State (through video

Present:
conferencing)
Sh. B. S. Chaudhary, Ld. Counsel for accused-applicant

(through video conferencing)
Hearing is conducted through video conferencing.

This is an application for extension of interim bail on behalf

of accused Madan in case FIR No. 209/2017.
It is submitted by Ld. counsel for accused-applicant that

accused-applicant was granted interim bail for five days vide order dated
17.08.2020. It is submitted that the accused-applicant was released on
31.08.2020 and interim bail of the accused-applicant is going to expire on

04.09.2020. It is submitted that in view of the order dated 24.08.2020 in W.
P. (C) No. 3037/2020 interim bail of the accused-applicant may be

extended till 31.10.2020.

Heard. Perused.
It emerges that the Full Bench of Hon'ble the High Court in

W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarified in respect of further

extension of interim orders in following words:-

N
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circumstances prevailing at that
and taking note of the directions of Hon'ble
and General Supervision Committee of this Court
(0 time regarding functioning of Delhi High Court
and Courts subordinate to Delhi High Court, the directions cor.nained
in our order dated 25th March, 2020 were further extended vide our
orders dated 15th May, 2020, 15th June, 2020, and 13th July, 2020
and the latest extension is effective till 31° August, 20203. Now taking
note of the prevalent Covid-19 pandemic situation in Delhi, Hon'ble
Administrative and General Supervision Commitiee of this Court has
peen pleased to order that the regular functioning of this Court as
well Courts subordinate to this Courl shall continue to remain
suspended till 31" August, 2020.
4 In view of the above, we hereby further extend the implementation
of the directions contained in our orders dated 25th March, 2020,
15th May, 2020, 15k June, 2020 and 13th July, 2020, till 31 October.
2020 with the same terms and conditions.”

w2 Taking nole of the extraordinary

point of time
Administrative
issued from time

In view of the directions passed by Hon’ble High Court vide

order dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own
Motion v. State & Ors, interim bail of the accused-applicant Madan is

extended till 31.10.2020 on same terms and conditions and same

sureties.

Application stands disposed of.

e

(Neelofer Abi Perveen)
ASJ (Central)THC/Delhi
04.09.2020
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FIR No. 243/2017 & 245/2017

PS: Burari ' ., |
Gate Vs. Suhib Khan @ Bunty

U/s 302/201/363/365 1PC

04.09.2020
Fresh bail application received. Be registered.

Present: Sh. K. P. Singh, Ld. Addl. PP for State (through video
conferencing)
Sh. Javed Alvi, Ld. Counsel for accused-applicant

(through video conferencing)

Hearing is conducted through video conferencing.

These are the two separate applications for extension of

interim bail on behalf of accused Sahib Khan @ Bunty in case FIR No.

243/2017 and 2345/2017.
It is submitted by Ld. counsel for accused-applicant that

accused-applicant was granted interim bail for one month vide order dated
05.08.2020. It is submitted that interim bail of the accused-applicant is
going to expire on 04.09.2020. It is submitted that in view of the order
dated 24.08.2020 in W. P, (C) No. 3037/2020 interim bail of the accused-

applicant may be extended till 31.10.2020.

Heard. Perused.
It emerges that the Full Bench of Hon'ble the High Court in

WP (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarified in respect of further

®Xtension of interim orders in following words:-,
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FIR No. 243/2017 & 245/2017

pS: Burari
State Vs. Sahib Khan @ Bunty

U/s 302/201/363/365 IPC

04.09.2020
Fresh bail application received. Be registered.

Present: Sh. K. P. Singh, Ld. Addl. PP for State (through video

conferencing)
Sh. Javed Alvi, Ld. Counsel for accused-applicant

(through video conferencing)
Hearing is conducted through video conferencing.

These are the two separate applications for extension of
interim bail on behalf of accused Sahib Khan @ Bunty in case FIR No.
243/2017 and 2345/2017.

It is submitted by Ld. counsel for accused-applicant that
accused-applicant was granted interim bail for one month vide order dated
05.08.2020. Tt is submitted that interim bail of the accused-applicant is
going to expire on 04.09.2020. It is submitted that in view of the order
dated 24.08.2020 in W. P. (C) No. 3037/2020 interim bail of the accused-
applicant may be extended till 31.10.2020.

Heard. Perused.

It emerges that the Full Bench of Hon'ble the High Court in

W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarified in respect of further

extension of interim orders in following words: V
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ote of the extraordinary circumslances prevailing at that
e and taking nole of the directions of Hon'ble
Administrative and General Supervision Commillee of tf_zz's (,:ourt
issued from time o time regarding functioning of‘Del%zl High C?urt
and Courts subordinate (o Delhi High Court, the directions contained
in our order dated 25th March, 2020 were further extended vide our
orders dated 15th May, 2020, 15th June, 2020, and 13th July, 2020
and the latest extension is effective till 31°" August, 20203. Now taking
note of the prevalent Covid-1 9 pandemic situation in Delhi, Hon'ble
Administrative and General Supervision Committee of this Court has
been pleased to order that the regular functioning of this Court as
well Courts subordinate to this Court shall continue [0 remdain
suspended till 31" August, 2020.
4. In view of the above, we hereby further extend the implementation
of the directions contained in our orders dated 25th March, 2020,

15th May, 2020, 15h June, 2020 and 13th July, 2020, till 31 October,
2020 with the same terms and conditions.”

In view of the directions passed by Hon’ble High Court vide
order dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own
Motion v. State & Ors, interim bail of the accused-applicant Sahib

“2 Taking n
point of 1in

Khan @ Bunty is extended till 31.10.2020 in cases FIR No. 243/2017
and 245/2017 on same terms and conditions and same sureties.

Applications stand disposed of.

\
(Neell}ér ida Perveen)
ASJ (Central)THC/Delhi
04.09.2020
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FIR No. 327/2018
PS: prasad Nagar
State Vs. Ramesh
/s 307 1rC

04.09.2020

Present: Sh. K. P. Singh, Ld. Addl. PP for State (through video

conferencing)
Sh. Om Sharma , Ld. Counsel for accused-applicant

(through video conferencing)
Hearing is conducted through video conferencing.
This is an application for extension of interim bail on behalf

of accused Ramesh in case FIR No. 327/2018.

It is submitted by Ld. counsel for accused-applicant that
accused-applicant was granted interim bail of 45 days vide order dated
08.06.2020. It is submitted that interim bail was further extended by the
Hon’ble Court for 45 days vide order dated 21.07.2020. It is submitted
that interim bail of the accused-applicant is going to expire on 02.09.2020.
That interim bail of the accused-applicant was extended till 04.09.2020
vide order dated 02.09.2020 of Ld. Link Court.

Heard. Perused.

It emerges that the Full Bench of Hon'ble the High Court in
W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &

Ors. vide order dated 24.08.2020 has clarified in respect of further

extension of interim orders in following words:-

Il? » ) . .
2. Taking note of the extraordinary circumsignces prevailing at that
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woini of M and taking note of the cﬁn‘a:‘fions f!i"' _Hoii'ble
:J.a;r:::'ysfg:m:.fiw and General Sr:;wrr;isim{ C f;nmn{rec qf H‘us Court
sswed from time [0 time reganding funclioning t!f-Dt‘liH High Court
g;r:n.z’ Courts subordinare io Delhi High (‘mm.\ the directi
i our onder dated S5th March. 2020 were further extended vide our
orders dated 15th May. 2020, 15th June. 2020, and 13th July. 2020

.ctive till 315 August, 20205. Now raking

and the latest exiension is effe
~ - - - - - - ' >
note of the prevalent Covid-19 pandeniic siuaron in Delhi, Hon'ble

Administrarive and General Supervision Commiliee of this Court has
been pleased to order that the regular functioning of this Court as
well Courts subordinate 1o this Court shall continue [0 remain
suspended till 317 August, 2020.

£ In view of the above. we hereby further oxtend the implementation
of the directions contained in our orders dated 25th March, 2020.
15th May. 2020. 15h June. 2020 and 13th July. 2020. till 31 October.
2020 with the same terms and conditions.”

In view of the directions passed by Hon’ble High Court vide

ons contained

order dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own
Motion v. State & Ors, interim bail of the accused-applicant Ramesh is
extended till 31.10.2020 on same terms and conditions and same
sureties.

Application stands disposed of.

(Neﬁfe a Perveen)
ASJ (Central)THC/Delhi
04.09.2020

Scanned with CamScanner



FIR No- 32/2019
PS: Prasad Nag]all;:_ bore
te Vs. Kamal Kisho
ISJ;: 3802/323/341/147/148/149 IPC and 25 Arms Act

04.09.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State (through video

conferencing).

Sh. Vineet Jain, Ld. Counsel for accused-applicant
(through video conferencing)
Hearing conducted through Video Conferencing.
This is an application under Section 439 CrPC for grant of

extension of interim bail on behalf of accused Kamal Kishore in case FIR
No. 32/2019.

Ld. counsel for the accused-applicant contended that the
applicant-accused earlier granted interim bail and the same was extended
by the Hon’ble Court from time to time. That vide order dated 26.08.2020,
the interim bail of the accused-applicant was extended till 31.08.2020.
That interim bail of the accused-applicant was extended till 04.09.2020
vide order dated 31.08.2020 of Ld. Link Court.

Heard. Perused.

It emerges that the Full Bench of Hon'be the High Court in

W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &

Ors. vide order dated 24.08.2020 has clarified in respect of further
eXtension of interim orders in following words:-

2. Taking note of the extraordinary c

W prevailing at that
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¢ and laking nole of the directions of 'Hon’ble
neral Supervision (,'ummi(we of this Court
isued from time fo fime regarding ,/ilﬂ(:" ioning of '])el/j’i 2 '/if”h Cfmrt
and Courts subordinale 10 Delhi High Courl, the directions contained
in our order dated 25th March, 2020 were further extended vide our
orders dated 15th May, 2020, 15th June, 2020, and 13th July, 2({20
and the latest extension is effective till 31" August, 2()203. Nf)w tak'mg
note of the prevalent Covid-19 pandemic siluation in Delhi, Hon ble
Administrative and General Supervision Committee of this Court has
been pleased to order that the regular functioning of this Court as
well Courts subordinate to this Court shall continue to remain
suspended till 31" August, 2020.
£ In view of the above, we hereby further extend the implementation
of the directions contained in our orders dated 25th March, 2020,
15th May, 2020, 15h June, 2020 and 13th July, 2020, till 31 October,
2020 with the same terms and conditions.”

In view of the directions passed by Hon’ble High Court vide
order dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own

point of 1im o
Administrative and (¢

Motion v. State & Ors, interim bail of the accused-applicant Kamal
Kishore is extended till 31.10.2020 on same terms and conditions and

same sureties.

Application stands disposed of.

(N e@lcﬁ%eween)

AS]J (Central)THC/Delhi
04.09.2020
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FIR No. 30972019

ri qanch
»g: Crime Branclt ‘, .
imlc vs. Ravinder Singh @ Ravi

U/s 25/29 NDPS Act

04.09.2020

Present: Sh. K. P. Singh, Ld. Addl. PP for State (through video

conferencing)
Sh.Vinod Charan ,Ld. Counsel for accused-applicant (through

video conferencing)
Hearing is conducted through video conferencing.

This is an application for extension of interim bail on behalf
of accused Ravinder Singh @ Ravi in case FIR No. 309/2019.

It is submitted by Ld. counsel for the accused-applicant that
accused-applicant was granted interim bail of 10 days vide order dated
20.08.2020 and accused-applicant is to surrender on 31.08.2020. It is
submitted that interim bail of the accused-applicant was extended till
04.09.2020 vide order dated 31.08.2020 of Ld. Link Court.

Heard. Perused.

It emerges that the Full Bench of Hon'ble the High Court in
W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarified in respect of further
extension of interim orders in following words:-

"2.- ,lbk[”g note Qf’h(,‘ cx”-("”-d,'n(":y Ui"cm"-'!"l(m(.‘vx 1)"{'\‘("7“”2‘ at ’ha"
point of fime and taking note of the directions of bl
/.Mm' nistrative and General Supervision Commitiee of this Court
ls.s'uec{ Jrom time to time regarding functioning of Delhi Hi r}r Court
and Courts subordinate to Delhi High Court, the directions cﬁmtained

Q
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rch, 2020 were further extended vide our

; 5th Ma

zn; l:; C;”;zii;igfhdﬂzlig 2020, 15th June, 2020, and 13th July, 2020
courfzaf (he latest extensiorn is effective till 31 Auguu?l‘, 292 03. Ngw taking
note of the prevalent Covid-19 pandemic Siruat-zon in De.lhz, Hon'ble
Administrative and General Supervision Commiltee of this Court has
been pleased 1o order that the regular functioning of this Court as
well Courts subordinate [0 this Court shall continue to remain

suspended till 31 " August, 2020.
4 In view of the above, we hereby further extend the implementation

of the directions contained in our orders dated 25th March, 2020,
15th May, 2020, 15h June, 2020 and 13th July, 2020, till 31 October,

2020 with the same terms and conditions. .
In view of the directions passed by Hon’ble High Court vide

order dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own
Motion v. State & Ors, interim bail of the accused-applicant Ravinder
Singh @ Ravi is extended till 31.10.2020 on same terms and conditions

and same sureties.

Application stands disposed of.

ASJ (CGéntral)THC/Delhi
04.09.2020
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FIR No. 05/2014
pS: Special Cell
Gtate Vs. Tamann
U/s 21/29 NDPS Act

a etc.

04.09.2020
Sh. K. P. Singh, L.d. Addl. PP for State (through video

conferencing)
Sh. Igbal Khan,Ld. Counsel for accused-

Present:

applicant (through

video conferencing)

Hearing is conducted through video conferencing.

This is an application for extension of interim bail on behalf

of accused Tamanna in case FIR No. 05/2014.
It is submitted by Ld. counsel for the accused-applicant that

accused-applicant was granted interim bail and the same 1is extended till
31.08.2020. That interim bail of the accused-applicant was extended till

04.09.2020 by the Ld. Link Court vide order dated 31.08.2020. 1t is
submitted that in view of the order dated 24.08.2020 in W. P. (C) No.

3037/2020 interim bail of the accused-applicant may be extended till
31.10.2020.

Heard. Perused.
It emerges that the Full Bench of Hon'ble the High Court in

W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarified in respect of further

extension of interim orders in following words:-

:t2. . i . . .
poin{akmg note of the extrfaordmary circumstances prevailing at that
of time and taking note of the directions of Hon'ble

s
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rvision Commiftee of this Court

Administrative and. ~ arding functioning of Delhi High Court
; g jun : .
issued from ngoer ;?nszior eDgelhi High Court, the directions contained
f””d Courct;; : Jated 25th March, 2020 were further extended vide our
in our Zf‘ o 15th May, 2020, 15th June, 2020, and 13th July, 2020
orders dd 4ill 31 August, 20203. Now taking

Jatest extension is effective [+ August, 2€ .
iZzitzje" the prevalent Covid-19 pandemic situation in De.lhl, Hon'ble
Administrative and General Supervision Committee of this Court has

peen pleased to order that the regular functioning Of this Court as
well Courts subordinate [0 this Court shall continue [0 remain

suspended till 3 1" August, 2020. . _
4. In view of the above, we hereby further extend the implementation

of the directions contained in our orders dated 25th March, 2020,

15th May, 2020, 15h June, 2020 and 13th July, 2020, till 31 October,

2020 with the same terms and conditions.”

In view of the directions passed by Hon’ble High Court vide order

nd General Supe

dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own Motion v.
State & Ors, interim bail of the accused-applicant Tamanna is extended

till 31.10.2020 on same terms and conditions and same sureties.

g
(Nemfer 1da Perveen)
ASJ (Céntral)THC/Delhi
04.09.2020
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FIR No. 13772017

PS: Timarpur

State Vs. Happy Kapoor
U/s 302/34 IPC

04.09.2020
Present: Sh. K. P. Singh, Ld. Addl. PP for State (through video
conferencing)

Sh. Ramesh Kumar, Ld. Counsel for accused-applicant

(through video conferencing)

Hearing is conducted through video con ferencing.

This is an application for extension of interim bail on behalf
of accused Happy Kapoor in case FIR No. 137/2017.

It is submitted by Ld. counsel for accused-applicant that
accused-applicant was granted interim bail on 17.08.2020 for 10 days and
accused-applicant was released from jail on 21.08.2020. It is submitted
that interim bail of the accused-applicant is going to expire today i.e.
31.08.2020. That on 31.08.2020, interim bail of the accused-applicant was
extended by till 04.09.2020 by the Ld. Link Court. Ld. counsel for
accused-applicant submitted that the Hon’ble High Court vide order dated
24.08.2020 in W. P. (C) No. 3037/2020 have further extended the interim
orders till 31.10.2020.

Heard. Perused.

It emerges that the Full Bench of Hon'ble the High Court in

W. P. (C) N.3037/2020 titled as Court on Its Own Motion v. State &
Ors. vide order dated 24.08.2020 has clarifi

.

ed in respect of further
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extension of interim orders in following words:-

“2. Taking note of the extraordinary circumstances prevailing at that
point of time and taking note of the directions of Hon'ble
Administrative and General Supervision Committee of this Court
issued from time to time regarding functioning of Delhi High Court
and Courts subordinate to Delhi High Court, the directions contained
in our order dated 25th March, 2020 were further extended vide our
orders dated 15th May, 2020, 15th June, 2020, and 13th July, 2020
and the latest extension is effective till 31*' August, 20203. Now taking
note of the prevalent Covid-19 pandemic situation in Delhi, Hon'ble
Administrative and General Supervision Committee of this Court has
been pleased to order that the regular functioning of this Court as
well Courts subordinate to this Court shall continue to remain
suspended till 31" August, 2020,

4. In view of the above, we hereby further extend the implementation
of the directions contained in our orders dated 25th March, 2020,
15th May, 2020, 15h June, 2020 and 13th July, 2020, till 31 October;
2020 with the same terms and conditions.”

In view of the directions passed by Hon’ble High Court vide
order dated 24.08.2020 in W. P. (C) No. 3037/2020 in Court on its own
Motion v. State & Ors, interim bail of the accused-applicant Happy

Kapoor is extended till 31.10.2020 on same terms and conditions and
same sureties.
Application stands disposed of.

(Neelo ida Perveen)

ASJ (Central)THC/Delhi
04.09.2020
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FIR No. 41/2018
PS Kashmere Gate
State v. Wasim

U/s 392/397/34 TPC

02.09.2020
PRESENT: None

The present bail application is listed today for Orders. At the time of
passing of the orders after going through the record it emerges that certain

clarifications are required to be sought from the side of the Applicant. In

view thereof for clarifications put up on 9.9.2020.

G

o W
(Neel ida Perveen)
ASJ (Central) THC/Delhi

04.09.2020

Scanned with CamScanner



FIR No, 15072018
s Subzi Mandi,
State v, Suman Dass @ Rahul

04002020 y
e QUate video
Present: Sh. K. P Singh, AddL. PP for Statc (through

conferencing)

10 ST Nahar Singh (through vid
ideo Conferencing.

by L.d. Addl. PP for
rd for the

co conf erencing)

; /
Hearing conducted through b

This is an application of the 10 forwarded

TV footage from Court reco

obtaining copy of CDs containing CC .
¢ High Court of Delhi in B.

purpose of filing status report before the Hon'bl
A. No. 2104/2020. Copy of the order is also forwarded through whatsapp by

the L.d. APP.
Ld. APP submits that the Copy of the CDs pertaining to CCTV

footage of Tis Hazari Court Complex, relied upon by the prosecution, filed
alongwith the Chargesheet, were inadvertently not retained with the police
file though copy of the same were supplied to the accused and now the same
is required by the 10 to enable him to file Status Report before H'ble the
High Court of Delhi in the bail application of the accused and that the bail
application is now fixed for the said purpose for 9.9,2020,

For the purposes of supply of copy of CDs, presence of Ld.
counsel for accused Suman Dass @ Rahul is required to ascertain if he has
any objection to the supply of the copy of CDs from the Court record to the
10. Let Ld. counsel for accused be also called 1o join to Webex Meeting for

hearing on the application of the 10, 10 is )!'I__Il‘ﬂcd 1o remain present before
AV

N
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s f
the Court Master alongwith Laptop for obtaining copy thereo

Put up at 2 pm.

(Neééfer da Perveen)
ASJ (Central)THC/Delhl
04.09.2020

At2 pm
Present:  Sh. K. P. Singh, Addl. PP for State (through video
conferencing)
IO SI Nahar Singh (through video conferencing)
Sh. Paras Punyani, counsel for accused Suman Dass @ Rahul
(through video conferencing.)
Hearing conducted through Video Conferencing.
File is taken up to in view of the application moved by the IO.
Ld. counsel for the accused-applicant joined through Webex
submits that he has no objection if the copy of CDs containing CCTV footage
is supplied to the IO from Court record for the purpose of filing of status
report before the Hon’ble High Court. Ld. counsel affirms that bail
application of the accused is pending before the Hon’ble High Court and 10

has been directed to file status report in the said bail application next listed on
9.9.2020.

At this stage, four CDs contained in Separate white envelopes

are taken out from the Court record. The envelopes are bearing particulars of

the FIR and Mark F-49 11, F-5, D-02 and F-51. Envelopes are opened by the

Court Master in the physical presence of the Ld. Counsel for the accused and
the 10 and from them four CDs bearing parti

W

lars of the FIR and Mark F-49
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7 » the Court
[I. F-5, D-02 and F-51 are taken out. Same are handed over by

P for accused, to
Master to the 10 in Court itself, in presence of Ld. counsel tor

il f Status
enable him to prepare copy of the same for the purpose of filing o

.. AO0
report before the Hon’ble High Court of Delhi in B. A. No. 2104/2020.

.\.\.,-“’
tﬁ‘\%\{/
LL
(Neé ofer Abida Perveen)

ASJ (Central) THC/Delhi
04.09.2020

At 3.00 pm

Present: Sh. K. P. Singh, Addl. PP for State (through video
conferencing)

10 SI Nahar Singh (through video conferencing

Sh. Paras Punyani, counsel for accused (through video

conferencing.)

Hearing conducted through Video Conferencing.

IO has prepared copy of the four CDs for the purpose of filing
of status report before the Hon’ble High Court in the presence of the Ld.
Counsel for the accused and handed over the same to the Court Master.
Accordingly, it is ordered that the CDs, filed on the Court record, be again

kept in their respective envelopes, and placed on record in the safe custody of
the Ahlmad of the Court.

Application stands disposed of.

Put up on date fixed for purpose fixed. /"

(Neelofer Abide#Rerveen)
ASJ (Cenfral) THC/Delhi
04.09.2020
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